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CENTRAL ADMINISTRATIVE TRIBUNA

AHMEDABAD BENCH

O.A.NO.s33/87
BB INO.

DATE OF DECISION ¢3/86/96

Bhri Dharamvir Anand & Others Patitioner 8

MDK'-S‘Zha_Yeri Advocate for the Petitioner (s

Versus

Union of India & Others

Respondent
Mro.NeSeShevde Advocate for the Respondent [s’
CORAM
The Hon'ble Mr.Justice A+PeRavani ¢ Chairman
The Hon'ble Mr. K.Ramamoorthy : Member (A)

JUDGMENT

,  Whether Reporters of Local papers may be allowed to see the Judgment ? \f@ 7

1
2, To be referred to the Reporter or not ? //’/[;
) ’,
¢, Whether their Lerdships wish to see the fair copy of the Judgment ¢ ”/f
1/
[ 4 L

4, Whether it needs to be circulated to other Benches of the Tribunal ?
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Dharamvir Anand,
Travelling Ticket
Inspectsr,

Chief Ticket Inspecteor

Railway Statien,
Gedhra.

Yeshwant Tase,

Head Travelling Ticket
Examime r, Chief Ticket
Iaspector, Railway Statien,
VagdodEna,.

Bakulal Prajapati,

Senier Ticket Cellecetmr
Offiecer, Railway Statien,
Vadodarae.

Ashak Gherpade,
Ticket Cellecter,
Vadodara.,

(Mv&cate 3 Mr.KoSthﬂwri)

7.

Be

Versus

Union of India

Threughs: General Manager,
Western Railway,
Churchgate, Bombay.

Divisienal Railway Manager,
Pratapnagar
Vadedara.

Ramesh Pundaliv Brahmane,
Chief Ticket,

Inspectoxr Office,

Railway Statien, Viramgam.

Parshettam Kacharakhai Parmar,
Chief Ticket Inspectar Office(BG)
Railway Statien,

Ahmedabad-380 002,

Chunilal Bhagwan Bhagat,
Chief Ticket Inspeecter
Office, Railway Statien,
Anand -388 001.

Chandulal Keshavlal Rathed,
Chief TMicket Inspector Office,
Railway Statien, #&nkleshwar,

Rathlal Meghajibkhai Makwana,
Chief Ticket Inspe cter Office,
Railway Statien, Nadiad-387 001.

Ishawarbhai Semabhai Rathed,
Chief Ticket Iaspector Office,
Railway Statien, Vadoedara-3%0 001.

s Applicaats.
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Rajnikant Krushalal Waghela
Travelling Ticket Imspeeter,
C/e.Chief Ticket Inspeeter Offiece,

Railway Statien, (B.G.),
Ahmedakad-380 002,

9.

10.Pravinchandra Ratilal Chandalawala
Travelling Ticket Inspector,
Chief Ticket Imspecter Office,
Railway Statieam (B.G.),
Ahmegakbagd-380 001.

11. Anilkumar Ambalal Makwana,
Ticket Travelling Inspecter,
Chief Ticket Inspecter(B.G.)
Railway Statien,
Ahmedabag-380 002, 2 Respendents

{(Advocates Mr.Ne.Se.Shevde)

0.4.603/8%- Dates03,6.1996
Per: Hon'®wle Justice Mr.h.P.Ravani s Chairman

The applicants are empleyees of Railway.
Applicant Ne.l1 is serving as Ttavelling Ticket
Inspector. Applicant Ne.2 is serving as Head Travelling
Ticket Examiner and Applicant Ne.3 is serving as Head
Ticket Csllecter Ufficer and the applicant Ne.4 is

serving @as Ticket Cellecter. The applicants pray that

the respendents be restrained frem premeting any
empleyees belenging te SC & ST agaim t the reservatien
posts till such exmessive premetiens already made are

wiped oeut as per law laid dswn by the Supreme Csurt.
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The issue involviae in this @ titien has been
cevered by the decisien ¢f the Supreme Court in the
case of Ajit Singh Juneja & Ors. Vs. State of Punjab

€9 vey ¥R v W3 (1) SCRIE 520
& Orsr\ One such case was decided by this Trisunal and
it was carried befeare the Supreme Court and thereir

P o el
Supreme Cow t & s given the fellewing erders.
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» Leave granted,

The peint invelved for decisien in this

appeal as indicatedat the beginning &f the
impugned order made by the Tribunal is new
settled by decisiens ef this Court, the mest
recent being Ajit Singh Juneja and Ors. vse.
State of Punjak and Ors.(1%9¢ (2) Scale 526).
It has been clearly held that the benefit ef
the eecelerated senierity ebtained an prometien
against any reserved vacancy te® a candidcte of
that category is net availakle when relevance
is of senierity fer further premetien agaimt

a veacancy in the general categeory feor which
purpese the basic inter se senierity % panel
senierity connts. To this extent, the decisien
of the Tribkbunal has te be medified. The case
of each prometee has to be examined in that
light in accerdance with the principle clearly
stated in Ajit Singh's case. For:' this reasen,
the impugned order of the Tribunal is set aside
and the ma tter is remitted te the Central Admn.
Trikunal, Ahmedakad Bench f2r a fresh decisien
of Osh. in acceordamce with law,

The appeal is dispesed of. Ne ~. costs.®

Today we have dispssed 10 sther matters by

giving directiens as belews ~

- i ) D ra) L2
e Hog crd @ fen) e

In view of the afeoresaid facts j\givm ey the
Supreme Ceurt all these pe titiens be dispesed of
wigh @ directien te the respoments terefix the
seniertty/premetien and take consequential actien in
accordance with the law laid dewn by the Supreme

Court in the case of Ajit Singh Juneja ani Ors.
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vs.State of Punjak and Ors. reported in 1996(2)

8
(8}

scale 526, within a perisd ef three menths frem g
wibd b yC

teday. It is clarified that itwi-s' open te the
empleyees cuncerned to make & rapresentatien te

: pesitie  JY
the authority cemcerned peinting eut the decdsien
of law laid dewn by the Supreme Court amd the
effect of the same on his/her senisrity. Subject

te the aforegaid observations given akeve all these

. . i
cases are disposed of acceordingly.

Beth the learned ceounsel submit that in terms
of the aforesaid directien, this ® titien can alseo

be dispesed ef acceordingly. The pe titien stanmds

;V;'_ (‘LQC'U\J
dispesed of in terms of the directien given herewith.
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(KeRamameorthy) (A.P.Ravani)
Member (A) Chairman
VitCe



